FIR No.206/2015

PS Paharganj

U/s 302/397/392/411/34 1PC

State Vs. Pushpender
09/06/2021

File taken up today on the application u/s. 439 Cr.P.C. of acused
Pushpender for grant of interim bail.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
IO/ Inspector Nikesh Kumar is present (through V.C.).
Mr. Aman Usman, Ld. Counsel for the accused Pushpender (through V.C.).

Ahlmad is absent.

Reply is stated to be filed by the IO.

It is submitted by counsel for the accused that accused has filed the present
interim bail application as per minutes of HPC guidelines as well as other grounds also. It is
further submitted by counsel for the accused that he is pressing the present interim bail
application of the accused as per HPC guidelines only and he is not pressing the other

grounds as mentioned in the application.

By way of present order, this Court shall disposed of interim bail
application of the accused Pushpender for the period of 90 days.

Arguments heard on the aforesaid interim bail application of accused

Pushpender. Perused the material available on record.

During the course of arguments on the aforesaid interim bail

application, it was submitted by counsel for the accused that in terms of directions dated
07/05/2021 given by the Hon’ble Supreme Court of India in Suo Moto Writ Petition No.
(C)1/2020 and minutes of H.P.C guidelines dated 04/05/2021 and 11/05/2021, the accused
be released on interim bail for the period of 90 days. It was further submitted that case of
the accused falls in the criteria no. (xii) of minutes of HPC guidelines dated 11/05/2021. It

was further submitted that apart from present case, there is only one another case pending
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against the accused wherein he is on bail. It was further submitted that as per mi

HPC guidelines dated 11/05/2021, if any under trial prisoner has three or more criminal
cases pending against him, only then his case shall not be considered for grant of interim
bail. It was further submitted that there are only two cases, including the present case,
pending against the accused and in view of same, accused is entitled for interim bail as per
minutes of HPC guidelines dated 11/05/2021. It was further submitted that the accused is in
J/C in the present case for the period of more than six years. It was further submitted that
the accused shall be abide by all terms and conditions, if the interim bail is granted to the
accused and accused shall surrender after the interim bail period.

During the course of arguments on the aforesaid interim bail
application, it was submitted by Addl. P.P. for the State that allegations against the accused
are serious in nature and present interim bail application of the accused be dismissed. It was
further submitted that in criteria no. (xi1) of the minutes of H.P.C. guidelines dated
11/05/2021, it is specifically mentioned that there shall be no involvemnet in any other case
and in view of the same, the aforesaid interim bail application of the accused is not

maintainable and same be dismissed.

It is mentioned in the minutes of H.P.C. guidelines dated 11/05/2021that:-

“ (xii) Under trial prisoners (UTPs) facing trial for a case under
Section 302 IPC and are in jail for more than two years with no

involvement in any other case.”

In the present case; charge for the offence u/s 302/392/397/411/34 IPC has
already been framed against the accused. As per criteria no. (xii), there shall be no
involvement in any other case. As per report of IO and Jail Superintendent, the accused is
involved in case FIR No. 670/2016 Ul/s 147/148/149/323/324/186/34 1PC, PS Samaipur
Badli. It is also mentioned in the report of Jail Superintendent that overall jail conduct of the

accused is “bad”. The contentions of counsel for the accused that less t ee cases are
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pending against the accused and as per minutes of HPC guidelines dated 11/05/2021,
accused is entitled for interim bail, is not tenable as it is specifically mentioned in criteria
no. (xii) that there shall be no involvement in any other case. In view of the same, the case
of the accused does not fall in aforesaid criteria no. (xii) of minutes of HPC guidelines dated
11705/2021. In view of the criteria/recommendations of minutes of H.P.C. recommendations
dated 04/05/2021 and 11/05/2021, the present interim bail application of the accused is not
maintainable. Keeping in view the directions dated 07/05/2021 passed by the Hon’ble
Supreme Court of India and H.P.C. guidelines dated 04/05/2021 and 11/05/2021, facts and
circumstances of the case, gravity of offence, nature of serious allegations levelled against
the accused and jail conduct of the accused, this Court is of the considered opinion that no
ground for interim bail of accused is made out. Accordingly, the present interim bail

application of accused Pushpender is dismissed.

A copy of this order be sent to the concerned Jail Superintendent through e-
mail for information and necessary action. Copy of order be also sent to DLSA, Central

District, Delhi. Ld. Counsel for the accused is at liberty to collect the copy of present order

through electronic mode.
> ™
Order be uploaded on the website of Delhi Distfic \

k AS8J-05, Central District
is Hazari Courts, Delhi

09/06/2021(A)



) FIR N0.77/2019
. Py PS LP. Estate
U/s 302/307/120-B IPC and 25/54/59 Arms Act

State Vs. Ankit @ Paul @ Vishal

09/06/202 1
File taken up today on an application u/s. 439 Cr.P.C. of accused Ankit @ Paul
@ Vishal for grant of interim bail for the period of 90 days under the HPC guidelines.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
[0/ Inspector Arvind Pratap Singh is present through V.C.
Sh. Dushyant Singh, Ld. Legal Aid Counsel for the accused Ankit @ Paul @

Vishal (through V.C.).

Ahlmad is absent.

10 seeks time for filing the report regarding previous involvement of the accused and
list of all pending cases against the accused. Heard. Request is allowed.

10 is directed to file the same positively on the next date of hearing.

Report not received from the concerned Jail Superintendent.

Issue fresh notice to the concerned Jail Superintendent to file the jail conduct report

of the accused, period of custody of the accused, nominal roll of the accused and list of all pending

cases against the accused positively on or before the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the accused be

put up for consideration on 15/06/2021. Date of 15/06/2021 is given at the specific request and

convenience of counsel for the accused. N
Order be uploaded on the website of the Ee_: hi Distri ‘FiC.Qurt. g\ &
(Vijay Shankar] <
ASJ-05, Cen;ml/ District
. Tis'Hazari €ourts, Delhi
N/ 09/06/2021(G)




FIR No.77/2019

PS I.P. Estate

U/s 302/307/120-B IPC and 25/54/59 Arms Act
State Vs. Ashu @ Vishal

09/06/2021

. File taken up today on the application u/s. 439 Cr.P.C. of accused Ashu @ Vshal for
grant of interim bail for the period of 90 days.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
10/ Inspector Arvind Pratap Singh is present through V.C.
Ms. Sangeeta Mohanty, Ld. Counsel for the accused Ashu @ Vishal (through V.C.).

Ahlmad is absent.

It is submitted by counsel for the accused that the present application for grant of interim
bail for the period of 90 days on medical ground of father of accused has been filed on behalf of accused
Ashu @ Vishal but in the order-sheet dated 05/06/2021, inadvertently, the present bail application has
been mentioned as bail application of accused Ankit @ Paul @ Vishal.

It is further submitted by counsel for the accused that she may be permitted to withdraw
the present interim bail application of the accused. Heard. Request is allowed.

At the request of counsel for the accused, the present interim bail application of the
accused Ashu @ Vishal is dismissed as withdrawn.

Order be uploaded on the website of the Delhi District Court.

Ld. Counsel for the accused is at liberty to collect the copy of the present ordel\Qrougjd
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electronic mode.

} (Vijay Shankar) <
SJ-05, Céntral District
Tis Hazari Courts, Delhi
09/06/2021(G)



FIR No.77/2019
PS LP. Estate
U/s 302/307/120-B IPC and 25/54/59 Arms Act

State Vs. As @ Viche )
09/06/202 | ate Vs. Ashu @ Vishal & Ors.

) File taken up today on an application u/s. 439 Cr.P.C. of accused Ashu @ Vishal
or grant of interim bail for the period of 90 days under the H.P.C. guidelines.
( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
IO/ Inspector Arvind Pratap Singh is present through V.C.
Sh. Dushyant Singh, Ld. Legal Aid Counsel for the accused Ashu @ Vlshal (through
V.C.).
Ms. Sangeeta Mohanty, Ld. Counsel for the accused Ashu @ Vishal (through

V.C.).

Ahlmad is absent.

10 seeks time for filing the report regarding previous involvement of the accused and
list of all pending cases against the accused. Heard. Request is allowed.

10 is directed to file the same positively on the next date of hearing.

Report not received from the concerned Jail Superintendent.

Issue fresh notice to the concerned Jail Superintendent to file the jail conduct report
of the accused, period of custody of the accused, nominal roll of the accused and list of all pending
cases against the accused positively on or before the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the accused be

put up for consideration on 15/06/2021. Date of 15/06/2021 is given at the specific request and

convenience of counsel for the accused. X 22
. = = A
Order be uploaded on the website of elhi Dlsmcm o | —
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(Vijay Shankar)
A J-os,c'fmél District
Tig Hazari Courts, Delhi
) 09/06/2021(G)



FIR No.415/2015

— 2} PS Kotwali
U/s 395/397/365/201/412/120-B IPC & 25/54/59 Arms Act

State Vs. Sanjeev
09/06/202 1 S Va Sanicv

3 File taken up today on the application u/s. 439 Cr.P.C. of accused Sanjeev for grant
of interim bail.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).

10/ SI Satish Kumar is present (through V.C.).
Sh. Ashish Verma, Ld. Counsel for the accused Sanjeev (through V.C.).

Ahlmad is absent.

Reply to the aforesaid bail application of the accused is filed by the 10.

Report not received from the concerned Jail Superintendent.

Issue notice to the SHO/ 10 to file reply to the aforesaid bail application of the accused
including the report regarding previous involvement of the accused and list of all pending cases against

the accused and also as to whether accused has committed any crime during the interim bail period or not.

on the next date of hearing.
Issue notice to the concerned Jail Superintendent to file the jail conduct report of the

accused, period of custody of the accused, nominal roll of the accused and also as to whether the accused

surrendered timely after the expiry of interim bail period or not, on the next date of hearing.

At the request of counsel for the accused, the aforesaid bail application of the accused

be put up for consideration on 16/06/2021. Date of 16/06/2021 is given at the specific request and

convenience of counsel for the accused.

10 is bound down for the next date of hearingi.e. 16/06/2021. L
,,5-»’
Order be uploaded on the website of the Pelhi District Court. P
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ASJ-05, Central District
Tis Hazafi Courts, Delhi
09/06/2021(G)



FIR No.140/2019

PS Daryagan j

Uls 302/1471 49/34 1PC
State Vs. Nabeel

09/06/2021

File taken up today on

. the application u/s. 439 Cr.P.C. of accused Nabeel for
grant of interim bail.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).

Sh. Rajesh Kaushik. Ld. Counsel for the accused Nabeel (through V.C.).

Ahlmad is absent.

Report received from the Deputy Superintendent of Prison, Central Jail No.04.
Tihar, New Delhi, wherein he sought three working days to file the medical report of the accused
Nabeel.

Issue fresh notice to the concerned Jail Superintendent for the next date of hearing
with direction to file the appropriate report as to what is the next step of treatment of accused and
whether such treatment can be given to him in jail or not and also file report whether any surgery
is required/ planned, if yes, at which Hospital & for which date.

At the request of counsel for the accused, the aforesaid bail application of the
accused be put up for consideration on 16/06/2021. Date of 16/06/2021 is given at the specific

request and convenience of counsel for the accused.

Order be uploaded on the website of the,Delhi Di(‘triclﬂ‘ourt. \\ -’
ON
(Vijay Shankac)”

ABJ-05, Céntral District
Ti5 Hazari Courts, Delhi
09/06/2021(G)



FIR No. 55/2019
PS DBG Road
U/s 302 IPC

State Vs. Reh
09/06/202 1 man @ Rehan @ Sonu

» File taken up today on the application u/s. 439 Cr.P.C. for grant of interim
bail filed on behalf of accused Rehman @ Rehan @ Sonu.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
Mr. Shuaib Khan, Ld. Counsel for the accused Rehman @ Rehan @ Sonu

(through V.C.).

Ahlmad is absent.

Report is received from the 10 and the Deputy Superintendent. Central Jail
No.04, Tihar, New Delhi.

It is submitted by counsel for the accused that accused is in J/C only in the

present case and status of other cases pending against the accused be called from the SHO

concerned.
Issue notice to the SHO/ 10 to file report regarding the status of all pending
cases against the accused, on the next date of hearing.

Counsel for the accused is directed to file status list of all pending cases against

the accused on or before the next date of hearing.

At the request of counsel for the accused, the aforesaid bail application of
the accused be put up for consideration on 18/06/2021. Date of 18/06/2021 is given at the

specific request and convenience of counsel for the accused.
Order be uploaded on the website of th strict Coux.
v! —_—
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Fis Hazari Courts, Delhi
09/06/2021(G)



FIR N0.415/2015
PS Kotwali

U/s 395/397/365/201/412/120-B 1pC & 25/54/59 Arms Act
State Vs. Ajit

09/06/202 |

. ) File taken up today on the application u/s. 439 Cr.P.C. of accused Ajit for grant
of interim bail.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
1O/ ST Satish Kumar is present (through V.C.).
Sh. S.Chukruborty. Ld. Counsel for the accused Ajit (through V.C.).

Ahlmad is absent.

Reply to the aforesaid bail application of the accused is already stated to be filed by
the 10.

SHO/ 10 is directed to file report regarding previous involvement of the accused and

list of pending cases against the accused on the next date of hearing.
Report not received from the concerned Jail Superintendent.

Issue notice to the concerned Jail Superintendent to file the jail conduct report of the

accused, period of custody of the accused, nominal roll of the accused and list of all pending cases

against the accused positively on the next date of hearing.

At the request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 16/06/2021. Date of 16/06/2021 is given at the specific

request and convenience of counsel for the accused.

IO is bound down for the next date of hearing i.e. 16/06/2021.

Order be uploaded on the websi N
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(Vijay Sha r)c
ASJ-05, C ral District
! Tis Hazari Courts, Delhi
09/06/2021(G)
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FIR No. 601/2014
PS Sarai Rohilla
U/s 302 IPC

State Vs. Veer Singh

LN06/2021
' File taken up today on the application u/s. 439 Cr.P.C. of accused Veer Singh
for grant of interim bail for the period of 90 days.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).

Sh. Pramod Kumar. Ld. Legal Aid Counsel for the accused Veer Singh

(through V.C.).

Ahlmad is absent.

Report received from the concerned Deputy Superintendent, Tihar Jail, New

Delhi. It is mentioned in column No.20 of the aforesaid report that the accused Veer Singh was

released on interim bail for 90 days from this jail on 25/05/2021 as per the directions of the

Hon’ble Supreme Court, under the guidelines of the High Powered Committee.

It is submitted by legal aid counsel for the accused that in view of the aforesaid

report, and he may be permitted to withdraw the present interim bail application of the accused.

Heard. Request is allowed.
At the request of legal aid counsel for the accused, the present interim bail

application of the accused Veer Singh is dismissed as withdrawn.

Order be uploaded on the website of the Delhi District Court.

Ld. Legal Aid Counsel for the accused Veer Singh is at liberty to collect the copy
- f < N
\P*"

of the present order through electronic mode. '
S

(Vijay Shankdr)’
SJ-(5; Central District
Tis Hazari Courts, Delhi

09/06/2021(G)



e SN FIR No. 98/2018

PS Sadar Bazar

Uls 302/307/34 IPC & 25/27/54/59 Arms Act
State Vs. Ranvir @ Ranglal

09/06/2021
File taken up today on the application u/s. 439 Cr.P.C. of accused Ranvir @
Ranglal for grant of interim bail for the period of 90 days.
( Proceedings Convened through Video Conferencing)
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).

Sh. Pradeep Kumar, Ld. Counsel for the accused Ranvir @ Ranglal
(through V.C.).

Ahlmad is absent.

It is submitted by counsel for the accused that he has not received copy of reply of
the present bail application filed by the 10 as well as copy of reply field of the Deputy
Superintendent, Tihar, Delhi. Copy of the same be supplied to the counsel for the accused.

It is further submitted by counsel for the accused that the case of the accused
Ranvir @ Ranglal is not falling within the criteria of the H.P.C. guidelines for the purpose of
grant of interim bail and in view of the same, he may be permitted to withdraw the present
interim bail application of the accused. Heard. Request is allowed.

At the request of counsel for the accused, the present interim bail application of

the accused is dismissed as withdrawn.

Order be uploaded on the website of the Delhi District Court.

Ld. Counsel for the accused is at libert e copy of the present‘ordgr
///'/ | N\ ~ 2" )
through electronic mode. \ F S
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| (Vijay Sh a;;);
\ $J-05, CentrabDistrict
Ais Hazari Courts, Delhi
09/06/2021(G)



FIR No. 210/2019

PS Kamla Market

Uls 328/379/414/411/34 IPC
09/06/202 State Vs, Rajesh Kumar Meena

File taken up today on the application u/s. 439 Cr.P.C. of accused

Rajesh i
H J Kl.lmar Meena for grant of interim bail for the period of 90 days under the
P.C. guidelines.

( Proceedings Convened through Video Conferencing)

DS s Y=} . ~ . R
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
1O/ ST Rahul Raushan is present (through V.C.).

Sh. Praveen Aggarwal, L.d. Counsel for the accused (through V.C.).

Ahlmad is absent.

Report not received from the concerned Jail Superintendent.

Issue fresh notice to the concerned Jail Superintendent to file the jail
conduct report of the accused, period of custody of the accused, nominal roll of the
accused and list of all pending cases against the accused on the next date of hearing.

At the request of counsel for the accused, the aforesaid bail application
of the accused be put up for consideration on 14/06/2021. Date of 14/06/2021 is given
at the specific request and convenience of counsel for the accused.

10 is bound down for the next date of hearing.

Order be uploaded on the website of the Delh({)ts\tric[ Courtt. \_ % .
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(\Lgay Shankar)

" ASJ-05, Central District
Tis Hazari Courts, Delhi
09/06/2021(G)



State Vs. Aftab Ahmed @ Munna
FIR No. 244/2020
PS Kamla Market

U/
09/06/2021 S 302/34 1PC

File taken up today on the application u/s. 439 Cr.P.C. of accused Aftab
Ahmed @ Munna for grant of interim bail for the period of 30 days.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil. Ld. Addl. P.P. for the State (through V.C.).
Sh. Ashwani Jha. Ld. Counsel for the accused Aftab Ahmed @ Munna.

Ahlmad is absent.

Incomplete report received from the Deputy Superintendent, Central Jail No.4.

Tihar, New Delhi.
Issue notice to the concerned Jail Superintendent and Medical Offier, Incharge

to file appropriate/ complete report regarding medical condition of the accused, requirement
of surgery. if any. immediate hospitalization of the accused, facility of surgery and 1f the
surgery is planned, at which hospital, positively on the next date of hearing.

At the request of counsel for the accused, the aforesaid bail application of

the accused be put up for consideration on 14/06/2021. Date of 14/06/2021 is given at the

specific request and convenience of counsel for the accused.

Order be uploaded on the website of thé Detht l?is@ct Court. 2
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(Vijay Shank?_r)

ASJ-05, Central District
s Hazari Courts, Delhi
09/06/2021(G)



State Vs. Aftab Ahmed @
FIR No. 244/2020
PS Kamla Market

()9/06/2021 U/S 302/147/149/34 IPC

Munna

File t
Aftab Ahmed @ Maken up today on the application u/s. 439 Cr.P.C. of accused
unna for grant of interim bail for the period of 90 days.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
Sh. Anil Kumar Kamboj, Ld. Legal Aid Counsel for the accused Aftab
Ahmed @ Munna.

Ahlmad is absent.

[t 1s submitted by legal aid counsel for the accused that the interim bail
application of the same accused is fixed for 14/06/2021 and the present bail application
be also fixed for 14/06/2021. Heard. Request is allowed.

At the request of legal aid counsel for the accused, the aforesaid bail

application of the accused be put up for consideration on 14/06/2021. Date of

14/06/2021 is given at the specific request and convenience of legal aid counsel for the

accused.
G
Order be uploaded on the websitequ‘quDelhiDi#lingurt. ¢ Y
" \ >X_ o
(Vijay Shankar)~

\ASJ-05, Ceritral District
Tis Hazari Courts, Delhi
09/06/2021(G)



FIR No. 668/2014
PS NDRS
U/s 302 1PC

09/06/207 1 State Vs. Shakeel

Shakeel File taken up today on the first application u/s. 439 Cr.P.C. of accused
eel for grant of regular bail.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).

None has joined the proceedings through V.C. on behalf of the accused

Shakeel.

Ahlmad is absent.

In the interest of justice, I am not passing any adverse order on account of
non-appearance on behalf of the respondent in the present case.

Issue notice to the SHO/ 10 to file reply to the aforesaid bail application of
the accused on the next date of hearing.

The aforesaid bail application of the accused be put up for consideration

on 24/06/2021.
Issue notice to the 10 for the next date of hearing. .
. \ 9
Order be uploaded on the website of the Delhi B\istrict Court.
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(Vijay Shankar)
ASJ-05, Central District
Tis Hazari Courts, Delhi

09/06/2021(G)



FIR No.319/202)
= PS Nabj Karim
U/s 302/34 IPC
09/06/2(}21 State Vg, Vishal & Ors.

File taken up toda

Vishal for grant of regyjay bail.

Y on the 1" application u/s. 439 Cr.P.C. of accused

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Add]. P.P. for the State (through V.C.).
Sh. Gajraj Singh 1.d. Counsel for the accused Vishal (through V.C.).
Ahlmad is absent.
Issue notice of the present bail application to the State. Addl. P.P. for the
State

accepts the notice of the aforesajd bail application.

Issue notice to the SHO/ IO to file reply to the aforesaid bail application of
the accused on the next date of hearing.

At the request of counsel for the accused, the aforesaid bail application

of the accused be put up for consideration on 17/06/2021. Date of 17/06/2021 is given

at the specific request and convenience of counsel for the accused.
Issue notice to the 10 for the next date of hearing,

Order be uploaded on the website Mf{he Delhj [{i’strict Court. A (f
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SJ -05,/Qé'iitpal District
Z‘is Hazarj Courts, Delhj

09/06/2021(G)



FIR N0.02/2014
PS Jama Masjid
State Vs, Abdul Salam & Ors.

i

09/0¢820 |

}

. File tak
Salam fo- gra €n up toda

. Y on the application u/s. 439 Cr.P.C. of accused Abdul
Dt of interim bai fo

r the period of 90 days.

( Proceedings Convened through Video Conferencing)
Present:

Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).

Mr. Rashid Hashmi. Ld. Counsel for the accused Abdul Salam (through
V.C)).

Ahlmad is absent.

Issue notice of the present bail application to the State. Addl. P.P. for the State
accepts the notice of the aforesaid bail application.

Issue notice to the SHO/ 10 to file reply to the aforesaid bail application of the
accused including the report regarding previous involvement of the accused and list of all

pending cases against the accused on the next date of hearing.

Issue notice to the concerned Jail Superintendent to file the jail conduct report of
the accused, period of custody of the accused, nominal roll of the accused and list of all pending

cases against the accused, on the next date of hearing.
At the request of counsel for the accused, the aforesaid bail application of

the accused be put up for consideration on 17/06/2021. Date of 17/06/2021 is given at the

specific request and convenience of counsel for the accused. < 4

Order be uploaded on the website of th¢'Delhi Dk,slri,cg Court. (5

| Al

(Vijay Shankar)
AAJ -05, Lentral District
Ti;/ Hazari Courts, Delhi
09/06/2021(G)



Bail Application N0.979/2021
State Vs. Sandeep Kumar Sood
I'IR No. 02/2021

IS Crime Branch

U/s 420/468/47 1/506/120-B/34 1rC

00/06/2021

Present application u/s. 439 Cr.P.C. has been filed on behalf of the accused

gi JU N < %
Sundeep Kumar Sood for grant of regular bail.

( Proceedings Convened through Video Conferencmg)

ugh V.C.)-

10/ luspector Lokendra Chauhan and S1 Omvir Dabas are Pre

PPresentt Sh. Auil, Ld. Addl. p.p. for the State (thro
sent (through

V.C).
ed Sandeep Kumar

Sh. Jitendra Singh Sirohi, Ld. Counsel for the accus

Sood (through V.C.).

Ahlmad is absent.

TCR is received.
It is submitted by counsel for the accused that the bail application of the CO-
e accused be also fixed fo

accused is fixed for 10/06/2021 and the present bail application of th

10/06/2021. Heard. Request is allowed.
At the request of counsel for the accused, the aforesaid bail application o)

the accused be put up for consideration on 10/06/2021. Date of 10/06/2021 1s given at th

specific request and convenience of counsel for the accused.

10/ Inspector Lokendra Chauhan and SI Omvir Dabas are bound down for t

next date of hearing 1.e. 10/06/2021.

Order be uploaded on the website

(Vijay S ikar)
SJ-05, @éntral District
is Hazari Courts, Delhi
09/06/2021(G)



®

Bail Application N0.961/2021
State Vs. Om Pal Singh

CNR No.DLCT01-005665-2021
FIR No.124/2021

PS Subzi Mandi

U/s 420/120-B/34 IPC

08/04/2021
Present 1% application u/s. 438 Cr.P.C. has been filed on behalf of
accused Om Pal Singh for grant of anticipatory bail.

( Proceedings Convened through Video Conferencing)
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C).

10 has not joined the proceedings through V.C.
Sh. S.L. Sagar, Ld. Counsel for the accused Om Pal Singh (through V.C.).

Ahlmad is absent.

Issue fresh notice to the 10 concerned as well as to the complainant, for the

next date of hearing.

Long date is requested by counsel for the accused in the present matter.

At the request of counsel for the accused, the aforesaid bail application

of the accused be put up for consideration on 09/07/2021. Date of 09/07/2021 is given at

the specific request and convenience of counsel for the accused.

Order be uploaded on the website of t

-05, Céntral District
is Hazari Courts, Delhi
09/06/2021(G)



CNR No.DLCT01-005627-2021
Bail Application No. 946/2021
FIR No. 124/2021

PS Subzi Mandi

State Vs. Har Pal Singh

09/06/202 1

Present 1M application u/s. 438 Cr.P.C. has been filed on behalf of
accused Har Pal Singh for grant of anticipatory bail.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).

10 has not joined the proceedings through V.C.
Sh. S.L. Sagar, Ld. Counsel for the accused Har Pal Singh (through V.C.).

None has joined the proceedings through V.C. on behalf of the

complainant.

Ahlmad is absent.

Issue fresh notice to the IO concerned as well as to the complainant, for the

next date of hearing.
Long date is requested by counsel for the accused in the present matter.

At the request of counsel for the accused, the aforesaid bail application

of the accused be put up for consideration on 09/07/2021. Date of 09/07/2021 is given

o

&

at the specific request and convenience of counsel for the accused.

Order be uploaded on the website o elhi] %Court.

(Vijay S nkar)é
ASJ-05,Central District
Tis Hazari Courts, Delhi

09/06/2021(G)




’ '
; Bail Application No.1375/2021

‘E-t;.:;_w-;-.,., S‘lutc Vs. Gautam @ Pankaj
SS——— FIR No. 176/2021 ‘

U/s 323/341/354/34 1PC

09/06/2021 PS Roop Nagar

Prese taal . & . .
esent application u/s. 438 Cr.P.C. has been filed on behalf of accused Gautam

a » ren t . N .« .
@ Pankaj for grant of anticipatory bail.

( Proceedings Convened through Video Conferencing)

Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).

Present:
10 has not joined the proceedings through V.C.
. Sh. Arun Kasana, Ld. Counsel for the accused Gautam @ Pankaj (through V.C.).
Ahlmad is absent.
Reply to the aforesaid bail application of the accused 18 already stated 1o be filed by
the 10.

otice to the SHO/ 10 with direction to file further/ detailed reply 10 the

accused, on the next date of hearing.

Issue n

aforesaid bail application of the

It is submitted by counsel

for the accused that accused shall join the investigation as

and when directed by the SHO/ 10.
quest of counsel for the accused, the af

sed be put up for consideration on 08/07/2021. Date of 08/07/2021 is given at the specific

At the re oresaid bail application of the

accu
of counsel for the accused.

request and convenience
nue till next date of hearing. Accused is d

Interim order, if any, to conti
on as and when directed by the SHO/10.

the website gt the elhi District

irected to

join the investigati
Order be uploaded on

(Vijay Shankgr) <

SJ-05, Sy« pist'rict
Tis Hazari€ourts, Delhi

09/06/2021(G)



PS Waziranag
09/06/202] State vy, Sulekh Chand Singha

Present appjica:
Sulekl, Chang < Application s, 438 Cr.r.c, i

as been filed on hehalf of aceuse
Slnghal for grant of:mticipalory hail, ’ cused

( Proceedings Convene

d through Video Conferencing)
Sh. Anil, L. AddL. P.P. for the

State (through V.C).
10/ S]1 Pushpender i present (through V.C)).

Sh. Pankaj Kumar, L4, Counsel for the accused (through V.C.).

of the accused on the next date of hearing.

At the request of counse] for the accused, the aforesaid bail application of
the accused be put up for consideration on 07/07/2021. Date of 07/07/2021 is given at the
specific request and convenience of counsel for the accused.

Interim order, if any, to continue till next date of hearing. Accused is directed to
join the investigation as and when directed by the SHO/ IO.

IO is bound down for the next date of hearing i.e. 07/07/2021. &\

(Vijay Shankar) ©

J-05, Ceritral District

azari Courts, Delhi
09/06/2021(G)



Bail Application No.991/2021
CNR No.DLCT01-005779-2021
FIR No. 33/2021

'S Burari

U/s 394/34 1PPC

State Vs, Karan

09/06/2021

) e . " . Al v
. ‘ Present application u/s. 439 Cr.P.C. has been filed on behalf of accused
Caran for grant of regular bail.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).

10/S1 Ajit Kumar is present through V.C.
Sh. Vijay Kumar Ravi, Ld. Counsel for the accused Karan (through V.C.).

Ahlmad is absent.
It is submitted by the 10 that charge-sheet has already been filed in the
present case and same is pending before the concerned Ld. MM.
TCR be called one day prior (o the next date of hearing.

At the request of counsel for the accused, the aforesaid bail application

of the accused be put up for consideration on 17/06/2021. Date of 17/06/2021 is given

at the specific request and convenience of counsel for the accused.

10 is bound down for the next date of hearing i.e. 17/06/2021. \Z

Order be uploaded on the website of the DelhiDistrict Court. &

/(k\t?

(Vijay Silzlllkar)
SJ-05, Central District
Tis Hazari Courts, Delhi
09/06/2021(G)



- CNR No.DLCT01-006927-2021

Bail Application No.1301/2021
State Vs. Ritik Sisodia @ Gendu
FIR No.33/2021

PS Burari

U/s 394/34 1P
09/06/2021 ¢

o Present application u/s. 439 Cr.P.C. has been filed on behalf of accused
Ritik Sisodia @ Gendu for grant of regular bail.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C).
10/SI Ajit Kumar is present through V.C.

Sh. Suraj Prakash Sharma, Ld. Counsel for the accused Ritik Sisodia @

Gendu (through V.C.).

Ahlmad is absent.

It is submitted by counsel for the accused that he has already sent the copies

of order dated 18/03/2021 and 24/03/2021 to the E-mail of this Court.
TCR is not received. TCR be called for the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the

accused be put up for consideration on 17/06/2021. Date of 17/06/2021 is given at the

specific request and convenience of counsel for the accused.

Order be uploaded on the website of the Delhi Dist iet%ourt. \;Y\

ASJ-05, Central District
Tis Hazari Courts, Delhi
09/06/2021(G)
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Bail Applicatiop No, 10456/
State vg, Deepak

FIR No, 98/2020

PS Burari

09/06/202 U/S 394734 1pC

Present application u/s. 439 Cr.p,C, has hees filed on bttt of wesnapd

Deepak for grant of regular hail.
(Proceedings Convened through Video Conferencing,

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).
IO has not joined the proceedings through V.C,

Sh. Satish Kumar, Ld. Counsel for the zccused Deepak (through V L),

Ahlmad is absent.
TCR is not received. TCR be called for the next dzte of hezrin 2

Issue notice to the IO, for the next date of hearing.

At the request of counsel for the accused, the zforeszid bzil appl

the specific request and convenience of counsel for the accused.

Order be uploaded on the website of 1hePDelhi District Court.
/‘\:

Tis Hazari Courts, Delhi
09/06/2021(G)



State Vs Obeifok i

. a Friday Okeke iora T
l V. Sk Y Okeke @ Obiora l'ony Okeke
PS Burari

U/s 420/468/471 IPC r/w Scction 14 Foreigners Act
09/06/2021

]\ . ‘ ¢ . l'.l). . haS b *¢n 'IIC ] ‘ 'h' " accuse ‘

( Proceedings Convened through Video Conferencing)
Present:Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).

Sh. Anoop Kumar Gupta, Ld. Counsel for the accused Obeifoka Friday Okeke @
Obiora Tony Okeke (through V.C.).

Ahlmad is absent.

Previous involvement report of the accused is received.

It is submitted by counsel for the accused that case as mentioned in para 9 of the present
bail application is also pending against the accused.

It is submitted by Addl. P.P. for the State that vide order dated 18/09/2018, SHO
concerned was directed to register the FIR for the offence ws. 174 (A) IPC against the accused and
appropriate report regarding list of all pending cases against the accused be called from the SHO/ 10
concerned. Heard. Request is allowed.

Issue notice to the SHO/ 10 with direction to file report regarding list of all pending
cases against the accused, for the next date of hearing.

Issue notice to the 10 for the next date of hearing.

At request of counsel for the accused, the aforesaid bail application of the accused be

put up for consideration on 11/06/2021. Date of 11/06/2021 is given at the specific request and
convenience of counsel for the accused.

Issue notice to the 10 for the next date of hearing.

Order be uploaded on the website of t

09/06/2021(G)



State Vi, Peadeep K
‘ S, P Kumar K .
FIR No, 26322019 e
N\nil Application No. 100022021
(‘ NR No.DLCTO1-003110-2021
'S Crime Braneh(Central)
T LY - »
U/S Q20/467//468/47 1/34 1PC v/w Section 12 Passport Act

T OR0G2021

‘, . . ~ =

» N N a = e
( Proceedings Convened through Video Conferencing)

Present: Sh. Anil. Ld. Addl. P.P. for the State (through V.C.).
10/ S1 Santosh Kumar is present (theough V.CL).

Sh. Gopal Sharma, Ld. Counsel for the accused (through V.C.).

Ahlmad is absent.

It is submitted by counsel for the that he has already sent the copies of

High Court and copy of the order dated

dated /0672021 of the Hon'ble
SJ to the E-mail of this Court.

>
QUM

200572021 passed by the Ld. A
Arcuments heard on the present bail application of the accused.

onrders on 1 170672021,

Put up for clarifications if any/

. ~ el o AN
Order be uploadad on the website of the Delhu Distpct Court. \0‘
-~ \ _
y -

r \ L
/(Vijay Shankar) L
\SJ .03, Central Di‘ﬁrict
Tis Hazyri Courts, Delhi
09/0672021(G)
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Fin No, Not K e

S anirnlmd

Uly Unknnwn
09/06/202] State vy, Minj Ty

Present application Wy, 43y Crb.C, hay heen
anoj Tyagi for Brant of

ACCTIcn iled op behalf of the
accused M nnticiputm'y hail,

( l’ruccc(linuﬂ Conveneq through Videq (

Sh. Anil, 1.4, AddL P.p, for the State (through V.C).

Sh. Harigh Kumar, 14, Counsel for the accugeq Manoj Tyagi (through
V.C.).

Junfcrcncing)
Present:

Ahlmad jg absent,

Issue notice to the SHOY/ 10 for filin

greply 1o the aforesy
of the accused o the next d

ate of hearing,

At the request of counscl for the accused, the aforesaiq bail application

sideration on 22/06/2021. Date of 2

€ request and convenience of counsel for the

of the accused be put up for con

2/06/2021 is given at
the specifi accused,

Order be uploaded on the websit€ of he Delhi 751'Tlrict~(3_,o\u{t. L\}\\
<

%
(Vijay Shapkar)c

SJ-05, Ceptral District
I'is | laza(fz,l‘]nurts, Delhij
09/06/2021(G)
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1 FIR No 138 72021
'S Subzi Mandi
U/ M7/341703 11°C

State V. Amit Pradhan
09062021

Present 1 bail application w/s, 439 Cr..C. has been filed on behalfl of accused
Amit Pradhan for grant of regular bail,

( Proceedings Convened through Video Conferencing)

Present: ShoAnml LA, AddL PP, for the State (through V.C)
10/ 51 Rahul Raushan s present (through V.C.)
Sh. Ashok Priyadarshi, Ld, Counscel for the accuved (theough V.C.)

Ahlmad s abwent,
Issue notice of the present bail application 1o the State. Addl PP, for the State
accepts the notioe of the aforesad bail application
Reply 1o the aforesaid bail application of the accued 63 filed by the 10.
10 i disecind 10 file properd detailed reply 10 the aforesaid bail application of the
accused on the neat date of heating.
At the request of counsel for the accused, the aforesaid bail application of the
sccused be put up for consideration on V0672021,

10 1 bound down for the neat date of hoating i o J40672021,

| ™
Onder he uploaded on the website of the ‘uw@a Z\\'Q:
> ) S —
< &
-

WV ijay Shgutl\';d:?

SJ-0%, Central District

Hamri Courts, Delhi
0906 2021G)
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FIR No. 354/2021
U/s 308/34 1IPC
PS Burari

State Vs. Mohit Walia @ Karan
09/06/2021

Present 1% application wys. 438 Cr.P.C. has been filed on behalf of
accused Mohit Walia @ Karan for grant of anticipatory bail.

( Proceedings Convened through Video Conferencing)

Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C)).

None has joined the proceedings through V.C. on behalf of the accused

Mohit Walia @ Karan.

Ahlmad is absent.
In the interest of justice, I am not passing any adverse order on account of
non-appearance of counsel for the accused.
Issue notice to the SHO/ 10 for filing reply to the aforesaid bail application
of the accused on the next date of hearing.
The aforesaid bail application of the accused be put up for
consideration on 23/06/2021.

Issue notice to the IO for the next date of hearineg. ?\\\

District Court. (l_\

Order be uploaded on the websi

Tis Hazari Courts, Delhi
09/06/2021(G)
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I'IR No. 415/2015
S Kotwali

:)/s 365/395/397/412/201/1208 1PC & 25 Arms Act
State Vs. Sunil & Ors
09/06/2021 LA

- K ll.L‘ taken up today on application for grant of interim bail of the accused
unil Rathore for the period of 90 days as per HPC guidclines
( Proceedings Convened through Video Conferencing)

Present: Sh Anil, Ld. Addl. P.P, for the State (through V.C.).

Sh. Harsh Vardhan Sharma, Ld. Counsel for the accused (through V.C.).
Ahlmad is absent.

By way of present order, this Court shall disposed of interim bail application
of the accused Sunil Rathore.

Arguments heard on the aforesaid interim bail application of accused Rathore.
Pcrused the material available on record.

During the coursc of argumcnts on the aforcsaid interim bail

application, 1t was submitted by counsel for the accused that in terms of directions dated

07/05/2021 given by the Hon’ble Supreme Court of India in Suo Moto Writ Petition No.

guidelines dated 04/05/2021 and 11/05/2021, the accused

be released on interim bail for the period of 90 days. It was further submitted that case of

(©)1/2020 and minutes of HP.C

the accused falls in the criteria no. (v) of minutes of HPC guidelines dated 04/05/2021. It

was further submitted that the accused has no previous involvement in any other case and

jail conduct of the accused is satisfactory. It was further submitted that the accused is in J/C

in the present case for the period of more than six years. It was further submitted that the

accuscd shall be abide by all terms and conditions, if the interim bail is granted to the

accuscd and accused shall surrender after the interim bail period.
During the course of arguments on the aforesaid interim bail

application, it was submitted by Addl. P.P. for the State that allegations against the accused

arc serious in naturc and present interim bail application of the accused be dismissed. It was

further submitted that in view of the minutes of H.P.C. guidelines dated 04/05/2021 and

\.2

Page 1 of 2




L0520 the aloresaid uterim bail application of the accused is not maintainable and

kithie be disiligsed,
I 15 mentioned in the minutes of H.P.C recommendations dated 04/05/2021

(hint:

(1) Under trial prisoners (UTPs), who are less than 60 years of
age and are in custody for siv months or more, facing trial in a
case which prescribes a maximum sentence of 10 years or less,
suhjeet to the condition that he should not be involved in any
other case which prescribes punishment of more than 7 years.”

In the present case, charge for the offences u/s 365/395/397/412/120-B IPC
has alrendy been framed against the accused. Scctions 395 and 412 IPC prescribed
maxinum punishiment for life imprisonment. In view of the same, the case of the accused
docs not fall in aloresaid criteria no. (v) ol minutes of HPC guidelines dated 04/05/2021. In
view ol the criteria/rccommendations of minutes of H.P.C. recommendations dated

04/05/2021 and 11/05/2021, the present interim bail application of the accused is not

maintainable, Keeping in view the directions dated 07/05/2021 passed by the Hon’ble
Supreme Court of India and HL.P.C. guidelines dated 04/05/2021 and 11/05/2021, facts and
circumstances ol the case, gravity of offence and nature ol scrious allegations levelled
against the accused, this Court is ol the considered opinion that no ground for interim bail of
accused is made out at this stage. Accordingly, the present interim bail application of
accused Sunil Rathore is dismisscd.

A copy of this order be sent to the concerned Jail Superintendent through e-
mail for information and necessary action. Copy of order be also sent to DLSA, Central

District, Delhi, Ld, Counsel for the accused is at liberty to colleet the copy of present order

through clectronic mode.
Order be uploaded on the website of Delhi District C Krl.
(Vijay
ASJ-05 Cccnt/ral yistiict
Tis Hazari Courts, Delhi
09/06/2021(A)
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FIR No. 463/2020
PS Sarai Rohilla
U/s 307/323/325/147/148/149/34 1PC

State Vs. Usms
09/06/2021 ate Vs. Usman

for the oert I(;ll(! taken up.today on interim bail application for grant of interim bail
¢ period of 90 days in terms of recommendations of High Powered Committee
filed on behalf of accused Usman. "

(Proceedings Convened through Video Conferencing)
Present: Sh. Anil, Ld. Addl. P.P. for the State (through V.C.).

Sh. Nagendra Singh, Ld. Counsel for the accused Usman (through

V.C).

Ahlmad is absent.

Reports of SI Praveen Sharma and concerned Jail Superintendent are received.

By way of present order, this Court shall disposed of interim bail
application of the accused Usman for the period of 90 days.

Arguments heard on the aforesaid interim bail application of accused Usman.
Perused the material available on record.

During the course of arguments on  the aforesaid interim  bail
application, it was submitted by counsel for the accused that in terms of directions dated
07/05/2021 given by the Hon’ble Supreme Court of India in Suo Moto Writ Petition No.

(C©)1/2020 and minutes of H.P.C guidelines dated 04/05/2021 and 11/05/2021, the accused
submitted that case of

ted 04/05/2021. It

be released on interim bail for the period of 90 days. It was further

the accused falls in the criteria no. (ix) of minutes of HPC guidelines da
r case and

was further submitted that the accused has no previous involvement in any othe
on 307

jail conduct of the accused is good. It was further submitted that apart from Secti

IPC, other Sections as mentioned in the charge-sheet are bailable. It was further submitted

that the accused is in J/C in the present casc for the period of more than six months. It was

further submitted that the accused shall be abide by all terms and conditions, if the interim

surrender after the inte i

bail is granted to the accused and accused shall




During the course of arguments - onthe  aforesaid — interim bail

application, it was submitted by Addl P.. tor the State that allegations against the accused

Are SErous 1 nature and present interim bail application of the accused be dismissed.

Itis mentioned in the minutes of 1L.P.C. guidelines dated 04/05/202 1 that:-

“ (ix) Under trial prisoners (UTPs) facing trial in a case under
Section 307 IPC and are in Jail for more than six months; subject
to the condition that he should not be involved in any other case
which prescribes punishment of more than 7 years.”

As per report of the SHO/IO, the accused has no other involvement except the
present case. As per report of Jail Superintendent, Jail No. 1, Tihar, New Delhi, the accused
is in J/C for the period more than six months and Jail conduct of the accused is good and

there is no pending case against the accused. Case of the accusced falls in the criteria no. (ix)
of minutes of HPC guidelines dated 04/05/2021. Kecping in vicw of the directions dated
07/05/2021 given by the Hon’ble Supreme Court of India in Suo Moto Writ Petition No.
(C)1/2020 and minutes of H.P.C guidelines dated 04/05/2021 and 11/05/2021 and in view
of the submissions made, present interim bail application of the accused Usman is allowed
and accused is admitted to interim bail for the period of 90 days on furnishing personal bond
in the sum of Rs.10,000/- to the satisfaction of the concerned Jail Superintendent subject to
the conditions that:-

I) Accused shall not flee from the justice;

ii) Accused shall not tamper with the evidence;

i) Accused shall not threaten or contact in any manner to the

prosecution witnesses;

iv) Accused shall not leave the country without permission of the

Court;

v) Accused shall convey any change of address i nnt'tﬁ&tely to the 10\2\

and the court; ‘ K@
A




3

vi) Accused shall also provide his/her mobile number to the 10;

vii) Accused shall mark his/her attendance before the concerned 10
(and if 10 is not available then to concerned SHO), every week
preferably on Monday through mobile by sharing his/her location
with the SHO/IO;

viii) Accused shall further make a call, preferably by audio plus

video mode to concerned 10 (and if 10 is not available then to
concerned SHO) once in 15 days preferably on Monday between

10:00 AM 10 5:00 PM;

x) Accused shall keep his/her such mobile number 'Switched On' at
all the time, particularly between 8:00 AM to 8:00 PM every day;

x) Accused shall not indulge in any kind of criminal activities;

xi) Accused shall follow Covid-19 protocol/guidelines issued by
Central Government/State Government/Competent Authorities;

xii) The period of interim bail of 90 days shall commence from the
date of release of the accused from Jail;

xiii) Accused shall surrender before the concerned Jail

Superintendent after expiry of interim bail period;

A copy of this order be sent to the concerned Jail Superintendent through e-
mail for information and necessary action. Copy of order be also sent to DLSA, Central
District, Delhi. Copy of order be also sent to SHO/IO for compliance. Ld. Counsel for the

accused is at liberty to collect the copy of present order through electronic mode.
District Court

Order be uploaded on the website of Delhi

. @6\&\
A

(Vijay Sh k{r)s:
/ASJ-05, Central District
Tis Hazari Courts, Delhi
09/06/2021(A)




